
 

DISCLAIMER: This document is being furnished to you for your information by PRS 
Legislative Research (PRS).  The contents of this document have been obtained from sources 
PRS believes to be reliable.  These contents have not been independently verified, and PRS 
makes no representation or warranty as to the accuracy, completeness or correctness.  In 
some cases the Principal Act and/or Amendment Act may not be available.  Principal Acts 
may or may not include subsequent amendments.  For authoritative text, please contact the 
relevant state department concerned or refer to the latest government publication or the 
gazette notification.  Any person using this material should take their own professional and 
legal advice before acting on any information contained in this document.  PRS or any persons 
connected with it do not accept any liability arising from the use of this document.  PRS or any 
persons connected with it shall not be in any way responsible for any loss, damage, or distress 
to any person on account of any action taken or not taken on the basis of this document. 

 

 
 

 
 

The Orissa Municipal Councils (Postponement of Elections) Act, 1991 
 

Act 15 of 1991 
 
 
 
 
 
 
 
 

Keyword(s): 
Municipal Act, Municipal Council 
 
Amendments appended: 1 of 1992, 35 of 1992
 



403 

ORISSA ACT 15 OF 1991 

THg ORlSSA MUNIC1PAL COUNCILS (POSTPONEMENT OF ELECmONS) ACT, 1991 

TABLE OF CONTENTS 

1. Short title 

I 2, Definitions 

3. Postponement of general c l~t ionq,  consequences, and validation 

SCHEDULE 



. ORISSA ACT 15 OF 1991 

1m ORISSA MUNLCIPAL COUNCILS (POSTPONEMENT OF EI;ECI~ONS~ 
Am, 19911 

[Reoeived the assent of the Governer on the 29th May 1991, &st published 
in an extraordinary issue of the Orism Gazzefte, dated the 4th June 1991] 

AN Am PROVIDE FOR TEiB PO$~WNMW OF E ~ O N S  TO  PAL 
C O ~ C I U  OF TEIB STATB. 

Be it enacted by the bgislatuxe of the Stare of Orissa in the Forty-second 
Year of he Republic of India as folfowi:- 

Shm tI& 1. This Act may be called the Orissa Municipal Councils (Postponement of 
Elections) Act, 1991. 

-on& 2. In this Act, unIess rhe context otherwise requira,- 

la) "Municipal ActVmeans the Orissa Municipal Act, 1950; 

(b) "Municipal Councd" means a Municipal Council constiluted -under the 
Municipal Act and includes a Notitled Area Council constituted thereunder ; 

(c) Words and expressions used herein and not defined in this Act but defines 
in the Municipal Act shall have tbe same meanings as respectively assigned 
to them in the Municipal Act. 

3. No~ithstandiog anything contained in the Municipal Act, the Balugaon orjam ~ c t  
PwtP0-t Nolified Area Council (Extensicn of Term of Office and Validation) Act, 1990, the 120f 19% 

Ore eldIom, O r i u  Mvnidpal Councils (Reduction oi T e ~ m  of Offim) Act, 1990, the Bhubancwr gzf"ls 
COnrsqmw Municipal Council (Postponement of Election and Validation) Ad, 1990 or anygdssa AEt 
and Wda. other Act or in any rules or orders or notifications made or issue under the M u ~ I -  15 of 1ggk 
tlon. cipd Act,- 

(a) all promdings or actions taken- in furtherance of holding general elections 
for the mnstitution or reconstitution, as the case may be, of the 
Munic~pal Council specified in the Schedule are hereby ancelled ; 

(b) the general elections for the constitution or rcconstituiion, as the a s e  may 
be, of the said Municipal CounciIs shall bc held in accordan* with the 
provisions of the Municipal Act bnd the rules made thereunder on such 
dale, not being later than the 3 1 s ~  December, 1991 as the State Government 
may, by notification, dirw,  and the Municipal Councils so reconstituted 
shall, for all intents and purposes, be deemed to have been constituted 
unaer and be governed by, the provisions of the Municipal Act ; 

(el all actions taken, things done or order passed by the Spe~ial Officer, appointed 
under subseciion (1) of section 423 of the Municipal Act in relation 
to the Bhubaneswar MuicipaI Council during the period commencing 
on the 1st  January, 1991 till the date of commencement of this Act, 
under the belief or purported belief that the election to the said 
Municipal Counc~ls eas validly poslponed shall, for all intents and pupose, 
be deemed to have been validly taken, done or made, as the ease may 
be, and no such action. thing or order shall be called in question in 
any court of law or otherwise open to challenge merely on the ground 
that the election to the said Municipal Council was not validly postponed; and 

(d) the omission on the part ol the Special Officer referred to in clause 
(CI !or not holding the election to the Bhubaneswar Municipal Council wthin 
the required time shall not be called in question in any Court 01 Law 
or otherwise open to challenge merely on the ground that the Special 
Officer did not act in amrdance with the law. 

1. For statement orobiens and masons see Orirsa Garrt~e, Extra Ordinary, d a t a  the 24th February 
1991, (NO. 230). 
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Serial Name of [he Municipal Quncils 
Number 

1 Banki Notified Area Council 

2 Pattamundai Notified Area Council 

3 Puri Municipal Council 
4 Khandapara Notzed Area Council 

5 Jaleswar Notified Area Council 

6 Bhadmk Municipal: Council 
7 NiIagiri Notified Area Council 

8 Brajarajnapr Municipal Council 
9 Barpalli Notified Area Council 

10 Barbil Municipal Council 

11 Joda Notified Arca Council 

Bolangir Mu nicipal Council 

fitnagarh Notiiied Area Council 

Rourkela Municipal Council 

Chatrapur Notified Area Council 

Riabimryanagar Notified Area Counkil 
Aska Notified Area Council 
Ganjam Notzed Area Council 

Ieypore Municipal Council 

Gunupur Notified Area CounciI 

h r i p a d a  Municipal Council 

Bhu banes- Municipal Council 

23 Balugaon Notified Area Council 
24 Jajpur Municipal Council 

25 E eodrapara Mu nicipl  Council 

26 Jagatsingpur Notified Area Council 
27 Jajpur Road Notified Area Council 

28 Athagarh Notified Area Council 
29 Nayagarh Notified Area Council 
30 rhurda Notified Area Council 

31 Jatani Notified Area Council 

32 Pipli Notified Area CounciI 
33 Bsnapur NotEed Arm Council 

34 Nimapara Notified Area Council 

35 Basudebpur ,NotSed Area Council 

36 Soro Notified Area Council 

37 Rairangpur Notified Arm Council 
34 Udala Notified Area Council 
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, . .  
' . .  

Serial Name of the Municipal Councils .' * ' -  - -  
> - 

Number 

39 Haranjia Notified Area Council 

40 Jharsuguda Municipal Council 

41 Bargarh Municipal Council 

42 Deogath Mu nicipal Council 

43 Padampur Notified Area Council 

44 Buchinda Notified Area Council 

45 Talcher Municipal Council 

46 . Angul Notified Area Council 

47 Bhuban Notified Area CounciI 

48 Sonepur Municipal Cou ncil 

49 Titilagarh Notified Arm Council 

50 Mantabaqji Notihed Ara  Council 

51 Tarava Notified Area Council 

52 Binika Notified Area Council 

53 Rajga ngpu r Mu nicipd Cou icil 

54 Sorada Notified Area Council 

55 Rambha NotiEed Area Council 

56 Gopalpur Notified Area Council 
57 Hinjilicut Notified Area Council 

58  Kashinagar Notified Area Council 

59 Polsara Notificd Area Council 
60 Khallikote Notified Area Council 

61 Buguda Notified Area Council 

62 Chikiti Notified Arm Council 

63 Purusotbmpur Notified Area Council 

64 Digapahandi Notified Area Council 

65 Nowrangpur Municipal CDuncil 

66 Rayagada Municipal Council 

67 Kotpad Notified Area Council 

68 Umerkote Notibed Area Council 

69 Guda~i Notified Are Council 

70 Klmiar N&ed Area Council 

71 Kbaria Road Notzed Area Council 

72 Junagarh Notified Area Council 

73 Xesioga Notified Area Council 
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(Schedulc~o~rtd . )  

Serial Name of thc Municipal Councils 
Number 

74 Phulbani Notified Area Council 

75 Balasore Municipal Council 

76 Sambalpur Municipal Council 

77 ICeonjhar Municipal Cou ncil 

78 Dhenkanal Municipal Council 

79 Sundargarh Muaicipl Cauncil 

80 Berhampur Mu ni~ipal Council 

8 1 Bhawanipatna Municipal Council 

82 Eonark Notilied Area Council 

- 8 3  Xiodala Notdied Area Council 

84 Kamakshpnagar N o t ~ e d  Area Council 

85 Makmgiri Notilied Area Council 

86 G. Udayagiri Notified Area CounciI 

87 Boudhgarh Notilied Area Council 

88 Koraput Notified Area Council 

89 Biramitrapur Municipal Council 

90 Paralakhemu adi Municipal Council 

91 Bellaguntha Notified Area Council 

92 Bhdanagar Notified Area Council 

93 Chaudwar Municipal Council 

94 ~ n a h d a ~ u r  Notified Area Council 

95 Hirakud Notified A m  Council 

96 Cut tack Municipd Council 
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ORlSSA ACT 1 OF 1-992 

'THE ORISSA MUNICPAL COUNCIL!! FOSITONEMENT OF ELEmONS) 
AMENDMENT ACT, 1991 

[Received the w e n t  of ihe Governor on rhe 21st Jmuary 1992 fir.rt.pubIished in an 
exfraordi~~ory iss:ie of the Orissa Gazette, doted the 21st Janrdary 1993 

AS ic-r TO AWSD THE ORLSSA MUNICIPAL COUNCILS (POSTPOYEMENT OF ELECTIONS) 

ACT. 1991. 

BE it enastad by the Lcgidslure of the State aT Orirra in tho Forly-secdnd 
Year of the Republic of Ipdia as follows: - 

Short fillc 
. and 1. (?I Tbis Act rnay be c;~lled tie Orissa Municipal Courlcils (Po~tponem~nr 

ammcnct- of Elections) Auiendmenr Act, 1991. 
meot . 

(2)'It shall Ix deamed to have come into fordc on the 22nd day of November, 
1991. 

A m e p d m t  2. I n  the Orissa Municipal Couacils (Postpcnemcnt of Election?) :Ad, 1991 Orisso Acl 
ofseaion 3. (berzinafrer referrad to as thc principal Act),' in clause ( b )  of seciiw-3.fdr ahe 1' D51- 

figurcs, letters and word. "31st Deccmber. 199lW, thefigures, lettersand word 
"29 th February, i992" shall- bt: ~ubstiiutcd, 

Re@ u d  3, (4 The Orissa Municipal Councils (Pcrstponcmcnt of Elccrions) Amend- or i s a  Ordi- 
Snvings. ment Ordinance, 199 1 is hereby repealed. oancc xo. 

9 of 1991. 
(2)Notwithstanding such repeal, a& thing done or any action raken under 

rhc principal Act as amended by the a i d  Ordinance shall be dccmcd to have 
been done or taken under the principal Act as arne~lded by this Act. ' 

.For tbc Bill, sce Orix~u Guzetre, Ikiraordlnary, dated Lhc l6fh Dcccmber 1991 WO. 1513) 



ORISSA ACT 35 OF 1992 

*THE ORXSSA MUNICIPAL COUNCILS (PO$TPONEMENI' OF 
ELECTIONS) AMENDMENT ACT, 1992 

[Receii~ed tlre osscnr of the Gavcrnor on the 5th December 1992, first pub iished ' in 
a11 exlraordinary issue oJ tlte Orissa Gazcttc, dated the 14tl1 Brcmber 19921. 

AN ACT FUkTHEI: TO AMEND THE ORISSA MUNICIPAL COUNCKS . 
(POSTPONEMENT OF ELECTIONS) ACT, 199 1. 

BE it enacted by the' Legislature of the State of Orirra in the ~ a r t ~ - a i r d  
Year of the Republic of India as follows : - 

Short titlc 
and . 1. (1) This Ack may bt called the Orissa Municipal Councils (Postponement of 
cornmencc- Elections) Amend meat Act, 1992. 
mcnt. 

(2) It shall bc deemed to have comc into forcc on the 29th day of 
February, 1992. 

J\n~e~drncnr  
of 2. In the Orissa Municipal Councils IPosrponcment of Elections) Act, 199 1, *i55a A c t  

15 gf  1991. 
~ ~ c t i o n  3. in clause (b) of section 3, aftcr the words, Egurcs, leltcrs and comma "the 

29th Fcbruary, 1992", the commas, words, figures and lctters ", cxcept in the 
case of t h e  Sonepur Municipal Council and rhe Binika Noti6cd Area ~ o b n c i l  
in which casc such election being held not later than the 30th Jucc, 1993" shaU be 
inserted. 

- 
'For the Bill, see Orissa Curelre, Enl nordinary, dated lhc 28th OcIobtr 1992 mo. 1460) 




